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"DEMAND No. 136,—CAPITAL OUTLAY ON
Posts AND TELEGRAPHs (NOT MET
FROM REVENUE).

*““I'nat a Supplementary sum not exceed-
ing Rs. 1,000 be granted to the Presideat
“to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1973, in respect of
‘‘Capital Outlay on Posts and Telegraphs
(Not met from Revenue).”

———

“x2'48 hr.
APPROPRIATION BILL®, 19;3

‘THE MINJSTER OF STATE IN THE
"MINISTRY OF FINANCE (SHRI KR,
“‘GANESH): 1 beg to move for leave to
jntroduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
“for the services of the financial year 1972-73.

MR. SPEAKER : The question is:

“That leave be granted to introduce a
“Bill to muthorise payment and appropriation
-of certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1972-73.”

The motion was adopted.
SHRI K.R. GANESH : I inwoducet
the Bill.
1 beg to movet:

““That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1972-73,
be taken into consideration.”

MR. SPEAKER : The questionis :

“That the Bill to authorise payment and
apprcpriatiori of certain further sums from

and owt of the Consolidated Fund of India
for the services of the financial year 1972-73,
be taken into consideration,”
The motion was adopted.
MR. SPEAKER : The question is :

“That clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1, the
Enacting Formula and the Title were
added 10 the Bill.

SHRI K.R.GANESH : Sir,I move:
““That the Bill be passed.”
MR. SPEAKER : The quéstion is :
“That the Bill be passed.”

The motion was adopted

13 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RALLWAYS)*, 1972-73

MR. SPEAKER : We shall now take
up the Supplementary Demands for Grants
(Railways) for 1972-73.

DeMAND No. 1.—RAILWAY BoARD
MR.. SPEAKER : Motion moved :

““That a Supplementarysum not ex-
ceeding Rs. 3,61,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Railway Board'.”

DEMAND NO. 4.—WORKING EXPENSES—
ADMINISTRATION

SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,80,56,000 be granted to the

MR.

*Published in Gazetie of India Extraordinary Part 1I, section 2, datcd 20-3-73.
tIntroduced/Moved with the recommendation of the President,
tMoved with the recommendation of the President.
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President to defray the charges which will
come in course of payment during the year
ending the 318t day of March, 1973, in
respect of “Working Expenses—Adminis-
tration”."””

DeMAND No. 5.—WORKING EXPENSES—
REPAIRS AND MAINTENANCE -

MR. SPEAKER : Motion moved.

“That a Supplementary sum not cx-
<ceding Rs. 18,23,21,000 be granted to the
President to defray the charges which will
<ome in course of payment during the yed®
-ending the 31st day of March, 1973, in
respect of ‘Working Expenses—Repairs and
Maintenance®.””

DeEMAND No, 6.—WORKING EXPENSES—
OPERATING STAFF

MR. SPEAKER :

““That a Supplementary sum not ex-
-ceeding Rs. 1,21,45,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 318t day of March, 1973, in
respect of ‘Working Expenses—Operating
Staff”.”

Motion moved :

DBEMAND NoO. 7.—WORKING EXPENSES—
OPERATION (FUEL)

MR. SPEAKER: Motion moved.

“That a Supplementary sum not ex-
ceeding Rs. 4,35,27,000 be granted to the
President to defray the charges which wily
come in course of payment during the year
ending the 313t day of March, 1973, in
respect of ‘Working Expenses—Operation
(Fuely.”

DeEmann No, 8—WORKING EXPFNses—OPE-
RATION OTHER THAN STAFF AND FUEL

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceding Rs. 5,70,65,000 be granted to the
President ¢o defray the charges which will
come in course of payment during the year
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ending the 31st day of March, 1973, in
respect of *Working Expenses—Operation
other than Staff and Fuel'."
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DEMAND No. 9.—WORKING  EXPENSES—
MISCELLANEOUS EXPENSES.

MR. SPEAKER : Motion moved:

““That a Supplementary sum not ex-
ceeding Rs. 2,35,47,000 be grunted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Working Expenses—Miscellaneous
E!pﬂ!m'-"

Demanp No. 10.—WORKING EXPENSBES—
STAFF WELFARE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not ex
ceeding Rs. 74,76,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Working Expenses—Staff
Welfare’.”

DEMAND No. 12.—DI1vIDEND TO GENERAL
REVENUES.

MR. SPEAKER : Motion moved:

““That a Supplementary sum not ex-
ceeding Rs. 3,48,76,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Dividend to General Revenues'.'”

DemaND No. 15.—OPEN LINE WORKS—
CAPITAL, DEPRECIATION RESERVE FUND AND
DEVELOPMENT FUND

MR. SPEAKER : Motion moved:

“That a Supplementary sum not ex-
ceeding Rs. 77.,65,01,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund’.””
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DEMAND No. 16.—PiNsSIONARY CHARGES—

PExsioN Funp
MR. SPEAKER : Motion moved:

“That a supplementary sum not ex-

ceeding Rs. 92,76,000 be granted to the -

President to defray the charges which wil
come in course of payment during the year
ending the 31st day of March, 1973, in

respect of ‘Pensionary Charges—Pension
Fund".”
DEMAND No. 17.—REPAYMENT OF LOANS

FROM GENERAL REVENUES AND INTEREST
THEREON—DEVELOPMENT FUNT.

MR. SPEAKER Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 31,80.000 be granted to the
President to defray the charges which will
came in course of pavment during the year
ending the 31st day of March, 1973, in
respect of ‘Repayment of Loans from
General Revenues and Interest thereon—
Development Fund'.”

The Demands are now before the House.
Two hours have been allotted.

*SHRI JAGADISH BHATTACHARYYA
(Ghatal) : Sir prolonged discussion have
already been held in this House on the Rail-
way Budget. We have seen that a huge
amount is earmarked in the Railway budget
every year as expenditure on the Railway
Board. This is an unnecessary expenditure
and this amount can be saved and fruitfully
utilised in other constructive fields, We
believe that the Railways can very well run
without the Railway Board, 1 will therefore
suggest the the Railway Board may be
abolished forthwith, I hope the Railway
Minister will consider this suggestion.
Further, Sir, we have seen that large stock®
are purchased for the Railways and kept in
storage, In the report of the Railway
Convention Committee we have seen that the
value of these stores will be in the region of
Rs. 400 crores. The Railways are a commer™
cial department and we feel that it is ot

proper for them to block this huge amount
of money in the form of locked up stores,
But the Railways are in indulging in this
sort of practice and on the other hand are
constantly raising passenger fares and freight
charges. Sir, I feel that there is need for
using more and more electric and deisel
engines in place of the existing steam loco-
motives because electric and diesel engines
are much faster than the steam engines and
they have a long life also, The steam en-
gines moreover pollute the atmosphere and
arc a great health hazard, Therefore,
tge use of steam engines should be dispensed
with. Sir, the freight charges on oil seeds
have been raised so much that if 3 quintals
of oils seeds are transported from Agra to
Calcuita, the freight charges will come to
about 21 rupees, 3 quintals of oil seeds yield
only 1 quintal of oil. But Sir, if one quintal
of oil is transported from Agra to Calcutta,
the freight wil be Rsg:25P, Therefore,
Sir, when the mills in Calcutta and at other
places in the Eastern regions like Bihar,
Assam and Orissa, where mustard oil is
mostly consumed, have to import oil seed
for the production of oil, they will face an
initial handicap by way of higher freights on
oil seeds as compared to the freight on finished
oil,

As a result of this freight policy of the
Railways, the oil mills in the eastern region
will face unequal and unfair competition
from the oil mills of Northern India
Therefore this excessive freight on oil seed®
must be immediately reduced in view of the
need to reduce the price of mustard oil in the
eastern region where this is an indispensable
and essential item in every kitchen,

I will draw the attention of the Minister
to another issue, Sir, the loco workers of
Southern and South Central Railway embarked
upon an agitation some time back. That
agitation has since been withdrawn and an
agreement had been arrived at. But even
after that Sir, there are some workers against
whom cases are pending or who have been
detained under the MISA., When this

*The Original Specch was celiveied in Bengali.
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agitation was withdrawn, I belicve, the then
Minister of Railways had given some
hope that el the pending cases against those
-Railway workers will be withdrawn ‘ and
that there will be Do victimisstion, I wil]
therefore, request the new Railway Minister
to initiate speedy action to withdraw the
pending cases against those Railway workers
and to withdraw the suspension orders etc,
All the workers concerned may kindly be
reinstated with full benefits of past service,
Now, Sir, I will draw the attention of the
Minister to the need of laying double tracks
in many sections where only single tracks
exist at ‘present, We have seen thet while
travelling from Delhi to Amritsar or
Mussorie, the Express trains are held up for
long periods, sometimes for even half-an-
hour, at way side stations for passing
other trains. This causes much delay
and inconvenience to the travelling public.
Double tracks should be laid on all such routes.
(Interruprions)  Sir, double track should also
be provided on the Khurda Road-Puri Sec-
tion. We have spoken earlier also about
the reopening of the Martin-Burn- Railway
in West Bengal. No action has yet been
taken in this regard. We should be given
a firm commitment sbout ijts reopening.
We should like to know the date by which this
Railway line is going to be recommissioned.
There is also the need to convert the BD R.
- ine into broad-guage and to extend - it.
Sir, no express trains have been provided on
the Purulia-Howrah line.

Only two slow trains run on that section
Ome cxpress train must be provided on that
Section. I sincerely hope Sir, that the
Railway Minister will pay his attention to
the points raised by me and will try his ut-
most to remove the inconveniences pointed
out by me With that Sir, I conclude my
speech .
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SHRI INDRAFIT GUPTA (Alipore):
Mr. Speaker, 8ir, I would like to take this
opportunity of drawing the Minister's
aftention to some wurgent matters, Sir,
under this supplementary demand No. 4,
I find that they are asking for an additional
expenditure, among other things, for the
cost of police reimbursed to the State Go-
vernments, Now, I would just like to draw
your attention and the attention of the House
to the kind of police actions which have
recently been taking place on the railways
at the instance of the railway authorities.
Surely this assistance which the police gives
4hpm is Dot meent for harsssing the em-
ployees or for coercing or intimidating the
unjon workers. That is not the purpose

for which they should be used

The Minister is well aware of the a fact-
1 cannot go into the details of it because the
matter is now syb judice—that there was a
firing which took place on the 36th of last
month at a station called Himgir in the
Bilaspur division of the Southesstern Railway
as a result of which two workers were shot
dead and another worker was so serioualy
injured that in the hospital he had to bave
his left hand amputated, apart from injuries
to several other workers, The matter is
sub judice because a judical enquiry bas
been ordered. The only point I would
like to make at this stage is that they have
ordered that the enquiry should be en-
trusted to the additional district magistrate
of Sundergarh in Orissa State

The additional district magistrate of
Sundergarh has been entrusted with the
judicial enquiry. Now, I would urge
strongly upon the Government to sec to
use their good offices with the Government
of Orissa which is under President’s rule
and so they can casily act in this matter,
If the additional district magistrate of a
district is supposed to carry out a judicial
enquiry into such as serious matter, it will
not carry the confidence of anybody. I
am receiving 50 many telegrams every day,
from the railway workers involved, saying
that at least somebody of the status of a high
oourt judge or a retired high court judge
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should be appointed and be entrusted with
this task,

It must be remembered—although I cannot
go into the details—that the firing took
place in the presence of the General Manager
of the Southeastern Railway and other
high officials who were accompanying him,
Therefore, the enquiry should also be of a
serious nature and it should be done by &
person of the status of a high court judge,
and should not be shunted on to a magistrate.
This is my first point,

Secondly, within a few days of the firing
incident, at a place called Muri which is
near Ranchi on the Southeastern Railway
again there was an intervention by the police
called perhpas by the railway authorities,
and there were summary arrests Mr, N.C.
Roy Chowdhury, general secretary of the
Southeastern Railway workers' union, which
i8 recognised by the administration, the
assistant general secretary, Mr Weston,
Mr. BHAGWAN THARUR President
of the Ranchi Branch of the union,
and scven or eight others were summarily
arrested. They were taken to Ranchi
they were paraded on the streets of Ranchi,
with handicuffs on and with ropes tied round
their waists, and they were taken to the
lock-up. I want to know whart action has
been taken in this mater. I have repeated-
ly written to the Railway Minister that he
should see that they are released forthwith
and then action against them is withdrawn.
Otherwise, there was every possibility of the
trains being dislocated again. Now it seems
that there is increasingly a policy being adop=
ted, of repression, of intimidation and provo-
cation. As a maiter of fact, afier the firing
at Himgir—this was a provocation—as soon
as the news spread,—Mr, Qureshi knows—
the workmen of the whole of Bilaspur divisior
resorted to a strike immediately in protest
aganist the killing of their comrades, and the
Bombay-Howarh line was dislocated for well
over 24 hours ; all express trains, mail traing
everything was at a standstill So, I request
the Minister to tell us what they are propo-
singtodo. Are they changing thesr policy ?
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Do they want that a particular uinion, cven
though it is recognised, simply because il
happens to be a staunch defender of the
workers’ interests and rights, because it
fights against every injustice and agminst
every gricvance, therefore, some people,
whether it is the management there or 1he
police or the local authorityin those States—
they should see to it—that this union is bro-
ken and is suppressed ?

I want to give him a friendly warning as
President of that unjon that no amount of
this kind of provocation, firing or reprcs-
sion is going to break that union and if this
kind of policy is continued the workers will
réact to it and reply toitin the wayin which
they can. We donot want that ; we do not
want that the working of the trains should be
dislocated like this but there seems to be no
other way out for them if this policy is con-
tinued.

I had urged the Minister that pending
the enquiryinto the firing inicdent, the officer
commanding of the detachment of the GRP
which had opened fire should be suspended.
1 was told by the Minister that this could not
be done because if that officer was suspended
pending the enquiry and if ultimartely it is
proved that he was in the right, he would
be demoralised and other officers would get
demoralised, May I point out that only the
other day, when a judicial enquiry was or-
dered into the scandal of the Air India when
three unautorised persons boarded a planc
from Bombay without proper documents or
tickets, there was big commotion in both
Houses of Parliament and 15 per-
sons including some officers were suspen-
ded pending the enquiry. There seems to
be double standerds. I still demand, firstly
the enquiry must be entrusred to a proper
juicial person and secondly, inthe interest
of that enquiry the officer concerned shculd
be suspended.

 Demand No. 7 asks for an incresse of
Rs. 435.27 lakhs on account of increasc in
the price of coal, In the past cverynow and
then the coal mine owners used todemand on
various grounds that the price of coal which
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they sold to the Railways must be put up
and after some higgling and barguining
some compromise used to be struck and an
increase used to be sanctioned, though per-
haps not to the extent the mine-owners had
demanded. For the first three months of
1971-72 they are asking for an increased allot-
ment of Rs. 4.35 crores and this is apparently
a major item of their operational expenses.
‘Now that all the coalmines have been taken
over, will the Railway Ministry and the
Steel and Mines Ministry come to some
arrangémeént whereby the old practice is
given up and every few months the price of
coal is not hiked up?  The mine-owners
used toblackmail :if youdonot pay, weshall
not be able tosupply coal. That excuse will
not hold good in future, now the entire
mining sector is in the nationalised setor, I
want to know whether they have already
initiated any action or had any discussion
with the Ministry of Mines to see to it that
at least in future the Railways may be able
to get some relief on this item,

Demand No. 9 relates to  increased
amounts in respect of compensation for pas-
sengers injured in railway accidents Com-
pensation has  of course to be paid. Bur
has the Ministry gone in sufficient Jepth
into the causes of these accidents ? For
example I find today that the Commissioner
of Railway S afety who hasrecently submitted
his report has got very harsh criticism to
make of the callous attitude towards the ear-
dier rccommendations on certain  safety
devices,

The report of the Commissioner has been
submitted only a few days ago and [ am sure
the Minister is familiar with it. He had
pointed out certain devices which have to be
installed in the Locomotives to keep the vigi-
lance of the driver at the proper pitch and
also speedometers to check the speed and so
on. He has commented in his report that
Bcnerally speaking these  safety devices
are not being properly utilised and in many
<uses, they are not being utilised at all.

Then, Sir, therc is also a question of the
strain on the loco running staff. Mr. Qireshi
HIOWs very well that the question of wotking
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hours of the loco running staff is a very old

problem and is @ cause of agitation. This
has led to agitations in the past and only a
year ago the firemen of the South Central
Railway fought a prolonged strike on thiy
issue.

Then, Sir, there was some wlk, some en-
quiry, in the matter so that adequate rest time
is given to these loco running staff like fire
men, drivers and so on, on whom there is a
very great strain. Even now I find that this
matter has not been satisfactorily settled-
Only in Delhi last week I found that the loco-
running staff were very much agitated over
the fact that a circular issued by the Railway
Board ecarlier regarding the minimum rest
time which must be allowed to these drivers
and firemen was not being implemented in
many places. Here, in the Northern Rail-
way, they complained that it was not being
mplemented. They were being made to
work much longer hours than the hours
.prescribed.

Therefore, I would like to say that when
they ask for sanction of this grant on account
of higher compensation to be paid w pa-
ssengers injured in accidents, we are also
entitled to ask whether all the factors which
are contributory to accidents are being pro-
perly gone into and properly looked into
and taken care of by the Railway Adminis-
tration itself. What about the loco running
staff’s rest time and what about the gquestion
of safety devices?

The Chief Commissionr of Railway
Safety himself made certain caustic co-
mments regarding the callous and indifferent
atttude towards these things. On the one
hand these things go on and because of
them, certain accidents take place and then
compensation has to be paid. Then they
coome to parliament and aks for sauction
of a higher awount. We have very righ
to demani an expinnation from the Minirjry
about these matters.

Then there are three more points which
1 would briefly make Firstly, presentation
had been made to the Ministry asking them
review a arger number of cases of dise
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missals of permanent railwaymen which
has taken place more than 2§ years ago.
In the period from 1948-49 to date, a large
number of permanent railwaymen  including
many who were active workers and office-
bearers of the respective unions on different
zones were dismissed from service—some
under the National Security of  Service
(Safeguarding) Rules and som: under Art,
311(2) by the President’s powers and so on.
At that times various types of charges were
brought against them or they were removed
from service without any chargs at all.

In view of the passage of about 125 years,
we had appealed to the Railway Ministry
to please miake a comprchensive review of
all these cases and try to s= whather these
people can be taken back to work. The
conditions which existed at that time and
the circumstances in  which the country
was at that time—1948-49—do not obtain
now and the way in which the people were
facing certain actions at that time do not
exist now. We were told that some of these
cases would be taken up for an individuel
review, But certain cumtegories like those
who are removed undsr Art.311(2) cimnot
be considered at all.

I would once again appz2al to the Railway
Ministry not to take too technical and cons-
titutional a view of thsse matters. If they
want the cooperation of th: railwaymen in
running the railways and of the old leaders—
Union leaders—and active workers of various
zones, thair casss shoald be  sympathstically
considered and thsy should b: out pup
back on duty.

Then, Sir, there is the case of the Martin
Burn Light Railway stafl. At the tim,
when this railway was closed dywn by
Martin Burn & Co., the staff was given
an assurance in writing by the then Minister
that they would be absorbed in the
Entzrn ani South-Eastern Railways. Now,
it has b2en brought to my notic: that st
least all thz clerical staff nun:ring p:rheps
80 or 9> or s>m:thing like that have been
absorbzd, it is true, but not on the eastern
and south -easrern railways. They have been

dispersed aHl over the country in diffetens
Zomes—gome on the Wastsrt Railway
some in the Northerm Reflway and so on.
13°35 hrs,
[M&. DEpUTY SPEARER
™ the Chair)

Sir, these people who ere working on
the Murtin Burn Light Rdllwhy are all
local pzople hailing from that eres and Rt
will be very diffiewlt for them to be very
suddenly shifted bag and baggage to remote
parts of, the country. Their family problems
are there; the educationsl problems of their
chiddren and so on and so forth are tivere.

That is why at that time they specie-
Scally represented that they should be
absorbed either on the Eagtern or South
Eastern Railway, so that they would be
nearby to West Bangel and Caleutta. I
can show the minister later a copy of the
written notes which were given to them in
the from of an assurance by the then Reilway
Minister thast this would be done. But
it has not bzen honoured. I would urge
on the minister to see that these people
are brought back from the different zones
where they bsen ssnt. Taeir number is
not large and in terms of the assurance
given to them earlier, they should be absor
bed in the Eastern and South Eastern
Railway.

Finally, I must add my voice to the gene-
ral dissatisfaction that has been felt by
members on both sides of the House re-
garding the imposition of higher fares
for third class passengers. Of course, the
minister has bz:xn at gr2at pains during
the budget sp2ech and his reply to the
discussion to try to point out that the
incidence is not going to be high, that even
on the I>ngsst jourazy, the increase will not
be more than 2 or 3 rup®esetc. That
is not the psint. Enough burdens are there
onthe common min and more burlens
are being imposed on him. Certainly the
additional revenues they seek to raise by
this is not much and there are many other
ways to realise it by practising economy etc,
rather than increasing this  burden
on the ordinary travelling public. Tazrafcre.
I opposed it.
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SHRI ARJUN SETHI (Bhadrak)
Sir, while supporting the supplementary
demands, I would like to puint out some
of the inconsistencies in the budget speech
of the minister

MR. DEPUTY-SPEAKER : We are
discussing the supplementary demands. If
you want to refer to his budget speech,
the nextitem is there. When we discuss
the Railway Demands for the pext year,
that would be the appropriate time.

SHRI ARJUN SETHI : The
Minister has indicated that the survey of
railway link between Banspani and Jhaka-
pura would be taken up during 1973-74.
He has also further mentioned that the new
railway would be considered only if the
annual traffic is at least of the order of 3
million tonnes.

MR. DEPUTY-SPEAKER : The
nextitem on the agenda is Discussion on the
Demands for Grants in respect of Railway
for 1973-74. You should speak an the next
item. These are only supplementary de-
mands and you should confine youself only to

those items mentioned in the supplementary
demands.

SHRI ARJUN SETHI : Will 1 get
a chance at that time?
Mr DEPUTY-SPEAKER : At that

time you will get a chance.

Mr. Laxminarain Pandeya.
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SWTRA ¥ AT 9T | S G AT @
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Mr.
Deputy-Speaker, Sir, I would be very brief
as the points touched by the hon. Members

have already been replied to by the Minister
while replying to the Railway Budget debate.

The hort Member, Shri Bhattacharyya
raised certain points about the functioning
of the Railway Board. What I have been
able to gather from the expressions which we
were given vent to by the hon. Members
in this House is that there is nothing indivi=-
dually against the Members of the Railway
Board but it is the dseire of every hon.
Member here that the functioning of the
Railway Board should be improved. It has
been always and it will continue to be the
endeavour of the Ministry to see that theie
is a proper functioning at a high level.

With regard to the same point, [ woulil
say, these are the people who have been
brought up in the Railways; they have grown
in the Railways and they are the technocrais
who know their job very well. But thrt
does not absolve the Ministry of s
responsibility of vigilance and watch oves
the functioning of the Railway Board. That
has been made clear by the Minister in his
speech that in the execution of certain jobs
which are given to the Railway Board, it is
for the Ministry to see that the policies of
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the Government are carried out by the
Railway Board. There can be no two
opinions about it that it is the Ministry
whigh is wultimately responsible to this
Parliament and this august House, It
will be our endeavour to see that the Railway
Board’s functioning is made more workable
and they are made respoasible for the job
which are assigned to them. 1 would request
the hon. Members here that they should by
more considerate to the Members of the
Railway Board. I am sure, if they come in
close comtact with these people, they will
find that they are good people. Unfortu-
pately, it is because they are keeping some
distance from them that they do not come to
know them.

SHRI DINEN BHATTACHARYYA

(Serampore) No question of those
people being good or bad. The whole
Railway Board should go. It is s useless
Board.

SHRI MOHKD. SHAFI QURESHI :
Another important point that §hri Bhat-
tacharyya raised is that we should try to
improve our traction so far as the railways
are concerned. There can be not two
opinions about it that diesel traction is more
efficient as compared to steam tractian and
electric traction is even more efficient than
the diesel onc. It has been our effort to
see that, gradually, on high-density lines
diesel and electric traction trains are introdu-
duced. We have made some efforts in this
direction which have borne very good results
The total electriSed traction in terms of
kilometres on the Indian railways is expected
to increase from 3952 Km. as on 318t March
1972 10 4365 Km. by the end of the Fourth
Plan. So, every effort will be made
to see that, in high-density traffic areas
better traction is utilised, either diesel or
electric, depending upon the availability ot
electricity. As I have already pointed out
in my speech in the other House, the Rail-
waye have felt this difficulty that we arc not
able to get electricity in various States. This
is because of shortage of electricity in the
country. It is Weeping that factorin view

“hat the Rsilways are now contamplating
to have their own generating sets which would
g0 to the common pool and as and when we
require we will use, andif some surplus
is left, that can be utlised by the States
congemed.

The other points are of general type
which will be replied by the Minister when
he replies to the debate.

Mr. Indrajit Gupta has raised a point
sbout Martin Burn Railway employees,
As has been stated earlier also in reply to
various questions, all those people who
were working on these Railways would be
absorbed in the Indian Railways. Ithas
been our policy that all those people who
have been retrenched from these Railways
will be re-employed on the Indian Railways,
but the only difficulty has been that the
unions concerned are not permitting us to
absorb these people on the various Railways.
We have given option 1o these employees
we have asked them as to where they would
like to be absorbed, and we have tried to
accommodate them, as far as possible, close
to the places where they would have normally
liked to stay. If the unions agree, we wil]
have no hesitation to do that. We have
been persistently requesting the unions to
jook to the difficulties of these people
but I am very sorry to say that the um.ion_’
are insensitive to the difficulties of these
employees. Even then-.....

SHRI S. M. BANER]EE (KANPUR) :
When they were retrenched from service
there was a screening committee, and even
ghose people who have been screened have
not been taken.

SHRI MOHD. SHAFI QURESHI : 1
am giving an assurance in this House that
all those people who have been screened wily
be absorbed in the Indian Railways. They
have not been absorbed in the places where
they would have normally liked to stay
because of the difficultics created by the
unions. .. . .(Interruption)

SHRI DINEN BHATTACHARYYA :
Fifty are still left out. They have not yet
been absorbed.
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SHRI MOHD. SHAFI QURESHI :
As I have stated, there have been prolonged
discussions between Yhe leaders of various
unions smd the railway staff. We are still
trying to pervudde those people to atlow them
to Bz absorbs® on the varions Railways.

Shri Inderjit Gupts has also Taised
a pnint abowt corrdination.. . -

SHRI DINEN BHATTACHARYYA :
What do you say regarding the employess
of Martin Burn Railways who are still not
absorbed ? There are 5o of them, so far
as I know.

SHRI MOHD. SHAFI QURESHI :
I have already stated that all those people
who lost their jobs because of the closure
of this particelar Railway will bs absorbed
in the Indian Radlways. Most of them have
been absorbed. The others slso could
have been absorbed in  various Railways
but for the diffi-dlties created'by the wnions.
I have repeated this over snd over a gain.

Ancther important point that Shri
Indrajit Gupta raised was about the coordi-
nation between the Ministry of Railways
and the Ministry of Steel and Mines.
After the complete nationalisation of coal
mines, there have been negotiations—and
even before, between the Railway authorities
and the coalmine owners. We will see
that there is effective functioning so far as
imovement of coal is concermed. I am
informed that even today meetings have
been taking place between the Member
(Mechanical), Member (Transportition) and
the Financial Commissioner of Railway
Board and the Custodian General of coal-
mines. I can assure the House that Rail-
ways have always been giving full coopera-
tion to other departments. Now that it has
been completely nationalised, it becomes our
national duty to see that there is aboslutely
full and close coordination batween the
Railway administration and the mining
administration.

Another point which was reised was about
the expenditure on police and the incident
at Himgiri which was dealt with in detail

1972-T3

in this very House. I wonld like to make
one point clesr., Poficing of the raitways
is entirely ¥he responsibility of the State
Governmest  becnase faw and order falls
within the purview of the Stite Government.
The Railway Protection Force 's meant to
protect the railwey property. Our difficulty
is fhat as the law stands to-day, the Raikway
Prosection Force is not in a position to
take cognizence of certain cases because these
fafl within the puarview of law and order of
a particular State. But even then we have
been af the highest level trying to evobve a
system by which we can oo-ordinate the
efforts of the Stats Police and the Railway
Police for effective functioning of the police
furces, and o check up the pilferages and
thefts and ticketless tsavel and sce that the
railway property, passengers and their lives
are properly protected.

S8HRI VASANT SATHE (Akola) :
Why were they not able to protect the railway
property m Andhra if they are meant to
protect the railway property ? What is the
resson ? Crores of rupees worth of railway
property was destryoed ?

SHRI MOHD. SHAFI
I will come to that.

QURESHI :

With regard to the incident at Himgiri
there, firing, had to be resorted to, as I had
stated earlier in reply to a call attention
only after all other methods of persuasion
and even physical force failed. The Officer

ommanding of the Government Railway
Police is an official of the State Government
It is for the State Government to take any
aation which they deem fit against this parti-
cular police officer. The State Government,
has already ordered a magisterial inquiry into
this incident. So, it will not be proper for
me to say anything which may prejudice
certain issues which may be gone into by the
magisterial inquiry.

SHRI S. M. BANERJEE : Mr.
N.C. Roy Choudhury, General Secretary
of the South-Eastern Railwaymen's Union
was arrested, he was hand-cuffed and & rope
was tied around his waist and he was taken
imo police custody. He was not a criminal.
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Sir, the other day, immediately after the
firing incident, the Railway Minister was
kind enough to convenc a meeting which
Mr. Indrajit Gupta attended and where the
Member (Transportation) and other Railway
Board officials were also present and I was
happy that immediately after that a decision
was announced. Immediately after that
meeting, Mr. Roy Choudhury was arrested
and hand-cuffed. This is something extra-
ordinary.
SHRI MOHD. SHAFI QURESHI :

Mir. Banerjee would apprediate our difficul-
ties. The  Railway Protection Force as
such has no powers to prosecute any person.
It will be the State Police which is 1o take
<cognizance of any offence committed within
the railway premises or outside. All this
is done by the State Police. Whether these
people working on the railways were
threatened, he will certainly inquire into it.
So, there is no gquestion of intimidating or
threatening or coercing anybody, more so
our own employees, because I have been time
and again stating that the whole railway
organization will be considered as one family
and it will bé our duty to see that the emplo-
yees, wherever they are, are not harassed
unnecessarily by our police or by the State
Police.

The policy with regard to the unions, 4s
it stands to-day, is that the railways have
recognised two unions and it is the endeavour
of the unions to see that it we can persuade
various unions to form one single union,
that is the aim. Itis for the labour leaders
and more especially, eminent people like
Mr. Banerjee and others, to presuade these
unions that they should form a single union.,

With regard to the other unions which
have been formed in the railways, our policy
is that there can be no direct talks with
these unions. But any complaints forwarded
by these unions will be positively looked
into because everybody Jwho is serving in
the railways has a right to bring to the notice
of the railway authorities any grievance he
may have or any complaint which he feels

needs redress at the hands of the milway
authorities and we will certainly look into
it. But 8o far as negotistions are cencerned,
it may be done only with the recognised.
Labour wunions and unfortunately or
fortunately, there are only two wunions in
the railways with whom we are carrying on
negotiations, but that in no way bars other
people to bring to the notice of the railways
any complaints or any grievance or any

suggestions for the improvement of the
functioning of the Indian railways.
Regarding extension of certain lines

or construction of new lines this is a conti-
nuous operation of the Indian Railways-
As I have already stated, extension of railway
lines would be possible when there are
terminal facilities. If the traffic demand
grows up the question of new lines are taken
up. If we find that terminal facilities are
there and good traffic goes wup, these are
always things which are considered by the
Railways and appropriate action is taken. I
can assure the hon. Members that as and
when the traffic demand warrants these
things and the situation is such that we have
to extend some lines or to introduce some
new lines, the Railways, will not hesitate
to do such a thing. With these words I
close. Thank you.

14 brs,
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SHRI MOHD. SHAFI QURESHI : I
shall look into it.

MR. DEPUTY SPEAKER : He will
consider all that. Now the question is :

“That the respective Supplementary

sums not exceeding the amounts

shown in the third column of the

order paper be granted to the
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President to defray the charges
which will come in course of pay-
ment during the year ending the
318t day of March, 1973, in respect
of the following demands entered
in the second column thereof :

Dﬁmnnd Nos. 1, 4 1o 10, 12 and 15 to

The motion was adopted.

14 '02 hrs.
‘APPROPRIATION (RAILWAYS)
L
BILL, 1973
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)

On behalf of Shri L. N. Mishra, I beg
to move for leave tointroduce a Bill to autho-
rise payment and appropriation of certain
further sums from and out of the Consoli-
dated Fund of India for the services of the

financial year 1972-73 for the purposes
of railways.

MR. DEPUTY-SPEAKER The
question is :

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services
of the financial year 1972-73 for
the purposes of railways.”

The motian was adopted.

SHRI MOHD. SHAFI QURESHI
Sir, I introduce *the Bill.

SHRI MOHD. SHAFI QURESHI
Sir, I beg to move 1
““That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1972-73 for

*Published in Gazette of India Extra-
ordinary Part 11, Section 2, dated 20-3-73.

{1ntroduced. Moved with the recommen-
dation of the President.

1804 (SAKA)  Appropriation
(Raflways) Bill, 1973

the purposes of railways, be taken
into consideration.”

SHRI S.M. BANERJEE : Sir, |
want only 2 mimutes, ...

MR. DEPUTY SPEAKER : Plesse

confine yourself the Procedure; you know
the procedure very well.

SHRI S. M. BANERJEE : He may or
may not reply to points. But still I would
like to urge upon him about one thing. This
is about the demand of the Railway employees-
for the payment of bonus.

MR. DEPUTY SPEAKER There
is the next item. Are you not speaking o
the next item ? He cannot give the reply
in Supplementary Demands.

SHRI S. M. BANERJEE : I
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just
want an 8ssyrance....
MR. DEPUTY SPEAKER : At the
wrong moment. ...
SHRI 5. M. BANERJEE ; Siry let

him say he will respect the assurance given
by his Minister and that he will keep an
open mind. That is all the assurance I
want. . ..

MR. DEPUTY SPEAKER : You
may say something when we take up the next
item. This is not the appropriate time.

Now, the question is :

““That the Bill to authorise paymen
and appropriation of certain further
sums from and out of the Consolidated.
Fund of India for the services of
the Snancial year 1972-73 for the
purposes of railways, be taken into
consideration.”

The motion was adopied.

MR. DEPUTY-SPEAKER : We shall
now take up clause-by-clause consideration.

The question is :
““That Clauses 2 and 3, the Schedule
clause 1, the Enacting Formula
and the Title stand part of the
BilL.”
The motion was adopted. -



